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'1l ~ ~  if if1'IA; m'f ~ 
l r~r i'fi!:T iIil:oT ~ I aflT ( g-;;rror 'fi"T ifT'i0 

'fiT ~ r ~ f'iillT ~  o[ ~  qii:Tit it ~ 

Wo:fi ~  ifT'i0 ii:T ~  f'fi" qQ. ~ 

rhr ii:T 'ifflfflf I <'I'm 'fiT ~  ... 
MR. SPEAKER: I am not Iloing to 

allow. It will not be put on rec<.lrd. Nothinll 
will go on record. 

SHRI M. R. MASANI (Rajkot): Sir, 
~ s r a  when a calling attention notice 
relating to the alieged embezzlement in an 
Indian bank in London was before the 
House, Mr. Kllnwar Lal Gupta stated that 
a letter h,.d been received by Mr. George 
Fernandes from a person in London whose 
name has not been diSClosed, in the course 
of which that person hid mentioned that he 
had earlier also written to Mr P. N. 
Haksar, Mr. H. V. Kamath and myself in 
rCllard to this malter. 

SHRI KANWAR LAL GUPTA: Not 
H. V. Kamath and M. R. Masani but only 
Kamath and Ma,ani. 

SHRI M. R. MASAN!: As I was not 
present in the House a t that time, I want to 
say that I have received DO letter in this 
connection at any time of this nature and I 
know nothing about this mailer. 

'1l ~  ~ : q'6lfel" ~, 

15ft ~ lfi) 1ft 1fi"1f @O ~ fir<;rr I 

SHRI JYOTIRMOY BASU (Diamond 
Harbour): Under rule 357 I state the 
following: 

On 14.5.19"10 wbile tbe short notice quos· 
lion was before the HoUle, which you 
had rilhtly described as a counter debate 
on the supply of substandard dal by· a 
private firm or Delhi, Mr. S. K. Tapuriah 
had made tbe foUowinll obaorvations : 

"we will not hetHate to expose tbeto 
trade union leaders, and how tbey flnt 
incite tbe workers and then tate under-
the-table moocy from the employers .. 

(/IItlt,upllons) We will not hesitate to 
tell the JlOIISC how Shri J)otirmoy Basu 
lives better than anybody else in thIa 
House .. we will not also he.ltate to tell 
the House how Mr. Jyoti Basu accepted 
an aircondltioned car as a weddina 
dowry .... (Int.rruptlon)"-

when he lot merded there were no aircondl-
tioned cars-

"and how Shri Shashi Bhushan 
Bajpai lost his little finger .. ". 

What has been said above is wholly false 
and malicious. 

There again at least some aoctions of the 
press have misquot.:d my name in place of 
Shri Jyoli Basu, and I shall ~  them to 
correcl this on this occasion. 

13.15 bra. 

MATTERS UNDER RULE 377 

MR. SPEAKER 
Mukerjee. 

Shrimatl Shards 

SHRI NAMBIAR l Tiruchlrappalli) : 
Sir, I want to raise the matter about the 
sub· standard supply of dal (Interruption) 

SHRI KANWAR LAL GUPTA (Deihl 
Sadal): Si" either expunlC! it ... (lnt.rruptlon) 

MR. SPEAKER: This matter will DOt 
raised loday. I will see 10 it iater on. 

SHRI NAMBIAR : The DCJtI _Ion I. 
two months away. 

SHRIMATI SHARDA MUKBlUBB 
(Ratnaairi) : Mr. Speaker, Sir, on tbe 12th 
May wbile replyinl 10 the debate on the 
aircrash of the Chief Test Pilot of the 
Hinduslan Aircraft Limited, the Defence 
Minister, Sardar Swaran Slnab, dJd not 
concede 10 the leneral demand of the House 
for a frosh non .departmental illQulry COID-
mlttee. At that time a number of Memben 
had expressed doubt about the flndl. of 
the Inquiry committee whlc:b had beea 
IDitituted by Governlllllli. The Minllter had 
,aid then:-

.' I ha ve already liveD tile tnforlllBtion 
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and said that ~  investigatinl team has 
1I0De iuto it. Tbere is nothii., furtber 
that can be done. No u,eful purpose 
would be servod by appointin, another 
committee." 

Secondly, the Minister did not laree to 
la)'i1l8 on the Table of tbe House the full 
reporl of tbe inquiry committee. Since tben 
lOme information has come 10 me and 1 
would request tbe Minister to 10 into it. 

MR SPEAKER: You must send it to 
him. 

SHRIMATI SHARDA MUKERJBE: 
The loquiry committee, whicb inquired into 
tbis crash, found thaI the luillotine cartridp 
of Group-Captain Das', aircraft was in 
Rverse position. The Minister did not state 
tbis in bis reply. Sin. e the luillotine 
cartridle. which is supposed to separate' the 
pilot from tbe seat when be ejects himself 
out of the plano, bad been tampered with. 
eitber tbis was done out of neali,once or il 
WlS wilful sabotale. 

Thirdly, 1 would like to point out thai 
Group-Ciaptain Das's aircraft, HF·032, and 
Squadron Leader Narain's aircraft. flF-OOl. 
were cleared hy tho same inspector. Gruup-
Captain 081'8 aircraft craahed after a few 
miDutes and the second aircraft crashed 40 
minutes after take-olf. No inlpection records 
are available of the first aircraft and the 
iDapection RCOrds of the second aircraft 
were seized two day. after the crash in spite 
of the fact that the authorities knew about 
it in advance. 

I would request tbe Minister. throuah 
!fOU. that he should lay on the Table tbe full 
fIIIdinll' of the iaqulry celBlllittee and 
iDstituta a second inquiry committee. He 
baa milled tlse HOUle by kelPi. back from 
the Houee ·the ract that 'tho inquiry, com-
mittao: had mentioned' that the auiUGtine 
cartrldp was iD reverie position. 

~ ~ ~ ~ ~  

~ ~ ~~  I 

SHRI S. M. BANERJEE! (KllIpur): Si'i 
under rule 377, with your permillioD" ...... to 
mOllticJD the (Gllowia.. poiute (or the 
conlidoratioD of the MlDlater ad reII-
him to nply to them. 

It has come O'Jt in todw's S'atesman 
and an otber leading papers that tbc member-
ship of the Pay Commission is not to be 
expanded. It is said that this is because tbc 
Government feels that the Comminion, 
which held its Ilrst meeting )csterday, is an 
expcrt body and not an arbitration board on 
wbich differcnt intercsts aN reprcsented. It 
is a sad commentary on Ibe "arious assur-
ances given by the P-imc Minister either in 
tbis House or in the other Hou,e. In tbe 
otber House she made a definite promise 
tbat if we could submit a name of a labour 
representative unanimously, one representa-
tive of labour would be accepted' as a 
member of the Commission. On the basis 
of that a,surance, we were Boing to suhmit 
a name unanimously as a labour representa-
tive, Now, this is a regrettable thing; it is 
a matter of shame. Secondly, tbls Pay 
Commission has also said about the interim 
relief. tbat they will consider ... 

MR. SPEAKER : There arc so many 
other matters pendinl. Even if we do not 
adjourn now. they will be taken up after the 
IUDch. Wb) not adjouru uow ? So, v.c 
adjourn now for lunch to meet alBin at 
2.30 p.m. 

13.:n brl. 

The Lok Subltu adjou,ne" fur Lunch jill 
,II',ty m'nlll., post FtJu,'een of tlte Clock. 

Tile Lok SaMa re-assembled "/te, lunclt 0' thirty minutes past Fourteen o/the ClOCk. 
[Mr. Depat:r·Speaker Ih the CII"t,) 

MATTERS UNDER RULE 377-Contd. 

MR. DEPUTY 
Banerjee. 

SPEAKER : Mr. 
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